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Title: Discussion on the motion for consideration of the Apprentices (Amendment) Bill, 2014 (Discussion not concluded).
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, I have one point to make. Before we start the discussion on this Bill, let this Bill also be sent to
the Standing Committee.

HON. CHAIRPERSON: Please take your seat. Hon. Members, as you are aware, under the Rules, the Speaker is empowered to decide which Bills
should go to the Standing Committees. The practice in this regard has been that almost every Bill, except a few categoaries of Bills, should go to the
Standing Committee, While the hon. Speaker wished to refer some of the important Bills introduced during the Session to the Standing Committees,
she permitted the Apprentices (Amendment) Bill, 2014 to be included in today's agenda for consideration and passing, in view of the request of the
Minister in-charge for not referring the Bill to the Standing Committee.

Now, the House will take up Half-an-Hour Discussion.
...(Interruptions)

SHRI MALLIKARIJUN KHARGE (GULBARGA): Sir, I have written a letter on 8™ August stating that this Bill should be referred to the Standing
Committee because this Bill is not important, urgent as also there are a number inconsistencies in that Apprentices (Amendment) Bill. Even when
the hon. Minister contacted me, at that time also, I told him that there were a few inconsistencies which should be looked into.

HON. CHAIRPERSON: That is all right, but I have made an observation based on the Speaker's decision. I have informed the House the decision that
she has taken.

SHRI MALLIKARJUN KHARGE : If everything is bulldozed like this, then why should there be this Parliament? There should not be any Parliament.
You do not want to discuss and you also do not want to take it to the standing Committee.

SHRI M. VENKAIAH NAIDU: Mr. Chairman Sir, when we are saying that we are ready for discussion, then you have objection, using such words every
time frequently as bulldozing and all. Where is the question of bulldozing? Who is trying to bulldoze?

Sir, in @ democracy, it is the House which is supreme. It is the majority who decides the things also. Keeping that in mind, Shri Kharge ji has
written a letter to hon. Speaker and also marked a copy to our Minister. We have discussed it among ourselves and we are of the opinion that there
is a larger public interest involved in this. That is why, we have brought this Bill. Let the House discuss it and come to a conclusion either way.

HON. CHAIRPERSON: This discussion will continue tomorrow. Now, we will take Half an Hour Discussion. Shri Virendra Singh to speak.



